o <
IN THE CENTRAL ADMINISTRATIVE TRIBUMALS

PRINCIPAL BENCH
NEW ObLHI.

oA No.565/1990 Date of decision 30=7-56

Hon'ble Smt,Llakshmi Swaninachan, Member (J)
Hon'ble Shri R.K.Ahoonja, Member {(A)

Shri UeS. Saxena

s/o Sh, Brijbasi Lal 3azena,

(/O 58 Sandhu Nagar, Lucknuu,

at present, Sector 29/365,

ReleH.0s NOIDA Dt,Ghaziabad-201303.

sss applicant
(None for the applicent )

Vs,

1. Uniopn of Indié through, Commandzr,
Yorks unuLnears, WllJta:y Engineering Service,
Rani Laxmi Bal Road, Jhansi(UP)

2, /5 Scooters India Ltd,,{A Govt.of India
Undertaking, through its Executive Oirector,

! e oo eyt
Sarojni Nasza~, Lucknow-226004(UF,

' ., eee Respondents
(By Advocaete Sh., VeSeRes Krishna ;

CROER ( ORAL)

(Honfble Smt, Lakshmi Swaminathan, Member (3)

None flor the appliceant even on the second

call, UYe note that the applicant has been absent alsoc on

27,5.96 anc 9..10695 whan the case was listed for

hearing.and the order of 9¢71C0.95,

In the above circumstances, thie OA is

dismissed for default and non prosecuticn.and on merite,
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(ReKeBAhoaja (Smt, Lakehmi Swaminathafy
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Memt@r {A) Member {J}
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